IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT IINDERABAD

ookl

0.A.N0.35.99. Date of Deotsion: 23-12-99.

K.Atchanna . Applicant.
Vs

1. The Southemn Commander.
Mititary Engineering Service.

Pune.
2. The Commander Works Enginesring Project,
Drv Dock Naval Base Post, Visakhapatnam.
3. The Asst. Garrison Eugineer,

Independent, Bhimunipatnam,
Visakhapatnam Distsrict.

4. The Union of India, rep. by its
Secretary, Ministrv of Defence.
New Delhi.

h

The Chief Engineer, Army Hqrs,
ENC New Delhi. .. Respondents.

Counsel for the applicant : M. P.B.Vijava Kumar

Counsel for the respondents M V. Vinod Kumar, Addl.CGSC.
COR.AAL-

THE HONBLE SHRI JUSTICE D. H. NASIR : VICE CHAIRNAN

THE HON'BLE SHRI R, RANGARATAN : MENMBER (ADNN.)

ORDLER

ORAL ORDER (PER HONBLE SHRI R. RANGARATAN : MEMBER (ADMN.))

Heard Mr.Sunil {or Mr.P.B.Vijava Kumar. learned counsel for the
applhicant. None for the respondents.
2. This OA is filed praving for a direclion (o the respondents to treat the
applicant as regular Industrial emplovees [rom the date of his initial appointment as casual

labourer mazdoor as per lelter No.2(17)31'10805D Civ.2 dated 10-09-1933 and [further

N

26



direct the respondents Lo appoint him in the exisling vacancies in the suitable posis with all
consequential benefits.

3. When the O.\ was laken up for hearing the learned counsel for the applicant
submitted that in OA1195/91 decided on 16-10-1992 (Annexure-I fo the OA) certain
reliefs were given to him along with 3 others. In that OA the name of the applicant is

greharina 0 Lo R o

shown as K. Aksara. When he approach the departiment for giving L'simllnr rehc‘f;_t.o other 3
applicants in that OA he was informed that the applicant No.4 in that OA is called as
K. Abbana and not Archanna. Hence thev refused to give the relief as per the judgement in
0A.119591.

1. This Tribunal has no wav to check the correct name of Ihe applicant herein
whether it is Abbana or Atchanna. It is for him to provide necessary proof to the
respondent authorilies to state that the applicant No.+ in OA.119591 should be read as

Vi
. Atchanna and not as K. Abbana, Tt is up to him to take up with his casc% the respondent

authorities. Hence no order is considered necessary in this OA and hence the OA 18

dismissed. No costs,

e

(R RANGARAJAN) ' (0. FL NASIR)
MEMBER(ADMN.) . VICE CHAIRMAN

Dated: The 23% December. 99.
(Dictated in the Open Courl) : fhem
5PR At
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